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MR DEPUTY-SPEAKER: The
question is: -

“That leave be granted tp intro-
duce a Bill to provide for prohibi-
tion on indicaticus of caste, religion,
community or region, ete., with the
name.”

The motion was adopted.

SHRI D. D. DESAI: 1 introduce the
Bill,

CONSTITUTION (AMENDMENT)
BILL*

Insertion of new Articles 234, 23B
and 23C)

ot g s emest (dmaT)
Juremyy wEred, & wwE won f R
R W & dfaa w1 W S
w Ay fada® &1 qUeTfaa 7
wafe & 7
MR. DEPUTY-SPEAKER: The
question is:

“That lcave be grantedq tu intro-
duce a Bill further g amend the
Constitution of India.”

The motion was adopted.
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INDIAN SOCIAL DISPARITIES
ABOLITION BILL®
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MR, DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro=-
duce a Bil] tp provide for abolition
of gocial disparities, casteism and
removal of educational, gocia] and
economic backwardness of Harijans,
Glﬂ.gans and other backward clas-
ses, -

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 80)

st w wemw ®@Ei (T@IE) ¢
ey wEE, & werw g g e
I WIKT & dfeem § wE so W
WIS 7 T fdaw w1 gwaTE
@ # gufe & o
MR. DEPUTY-SPEAKER: The
question is:

“That leave be grauted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ot v ey st & frraw w5y
quEdTi war g

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*
(Amendment of Order XVII)

SHRI NIRMAL CHANDRA JAIN
(Seoni): I move for leave to iniro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.

MR. DEPUTY-SPEAKER: The
question is:
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